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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH : AT

HYDERABAD
0.!.'“0.‘78 OP 1997. Dlted:9-1-1993.
Between:
Smt .K.Venukumari .. Applicant

and

1, The Telecom District Manager, Khammam.

2. The Chief General Manager, Tele-
‘communications, A.P.Circle, Hyderabad.

3. The Chairman, Telecom Commission,
: Ney Delhio

4.:Union of India, represented by the

Secretary to the Ministry of Finance,
Secretariate, New Delhi,

.+ Respondents

COUNSEL FOR THE APPLICANT(S): Mr.K.Venkateswara Rao

COUNSEL FOR THE RESPONDENT(S): Mr.V.Rajeshwara Rao

CORAM :

THE HON'BLE SRI R.RANGARAJAN, MEMBER (ADMN)

: ORDER :

( PER HON'BLE SRI R.RANGARAJAN,MEMBER(ADMN) )
!
Heard Sri K.Venkateshwara Rao for the applicant and

Sri V.Rajeshwara Rao for the respondents,
2. The spplicant in this O.A. is the wife of one Sri Ch.Nagender,

Transmission Assistant under the control of Respondent No.l. The
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'S5,/ Hence the O.A. is liable only to be dismissed.
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applicant is also working as Postal Assistant in the Head Post
i )
Ofifice, Kothagudem, Khammam District and she was employed earlier

toiher marriage to the deceased., She was given familyﬁension

from 1-2-1988,

3.5 She has filed this OA for payment of Dearness Relief on

Family Pension with effect from 1-2-1988, ie., the day from which
o :
the applicant was sanctioned Family Pension with all consequential

behefits such a8, arrears and other attendant benefits in.terms of

Ju%gment in C.A.No0.303 of 1994, dated 11-3-1994,

4. It is not necessary for me to go into the contentions raised

by'the applicant and also the reply given by the respondents in this

connection, as the Dearness Relief on Family Pension cannot be sanc-
Aot Wil bore Lasfdinged e Ceds] Govr -
ti?ned as held by the Hon'ble Supreme Court, reported in 1995(1)

Scale 9 UNION OF INDIA Vs G.VASUDEVAN PILLAI.
1

i
6. -Accordingly, the 0.A, is dismissed, No costs.
! .
i
! ( R.RANGARAJAN )
| | MEMBER ( ADMN)
Dated: this the 9th day of January, 1998 ‘ ﬂhﬁxﬂw
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Capy to:

1.
2.

3.
4,

The Telecom District Managar, Khammém.

The Chief General Manager, Talecummuﬁicationa,
A.P.Circle, "yderabad

The Chairman, Telecom Commission, New Delhi,

Secretaryy to the Min,ef Finance,
Sacretariat, New Delhi,

One copy to Mr.K.Venkateswara Rao,Advocate,CAT,Hyderabad,
One cdpy to Mr,V.Ra jeswara Rao,Addl.CGSC,CAT ,Hyderabad,
One copy to D.&(A),CAT,Hyderabad.

One duplicate copy.
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